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18, t
. hereafter. ho "as granted second parole by
€ Rajasthan Hig

h Coy
) rton 22.07.2021. Itis also contended that
Petitioner IS suffe

ring f " -
9 from "pp, CAD(Coronary Artery Disease),

BPH(Benfgn Prostetic Hyperplasia )"

Gujarat & i
Anr. vs La) Singh @ Manjit Singh & Ors., (2016) 8
SCc 3
70 and Asfag ys State of Rajasthan & Ors., (2017) 15

SC '
C 55 wherein the Apex Court has held that High Court has the

Power to grant Parole even when the offence is under the
Provisions of TADA.,

4. This Court deems it Proper to call the petitioner in person in

Court. In Pursuance of the directions of the Court, petitioner has
been produced before the Court in a wheel chair. The report has
been submitted by the Superintendent Central Jail, Jaipur wherein
the medical condition of the petitioner is depicted.

5. Counsel appearing for Union of India has opposed the writ
petition(parole). It is contended that accused stands convicted in
TADA and the writ petition(parole) does not lie before the High
Court.

6.  Counsel for Union of India has placed reliance upon Latif
Chhmtumiya Shaikh vs State of Gujarat, 2001 Cri.L.R.(Guj. )
65.

7. I have considered the contentions.

8. Taking note of the fact that the petitioner was earlier granted
parole by the Apex Court and later on by the High Court and after
expiry of period of parole, he has surrendered before the Jail
authorities and also taking note of the fact that petitioner is aged

ined in custody for a period of
that he has remaine
about 80 years,

P
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More
than 27 vears. that his medical condition is &

eteriorating and
he n
2eds proper treatment, we deem

It proper to grant parole to
the Detitioner for a Period of 30 days

9

~
“Onsequentiy. the writ petition {parole) stands allowed The
Jail - ‘

Authorities are directed to release the petitioner on parole for

3 Period of 30 gays, on furnishing of his personal bonds of

Rs.50,000/.- with one surety of like nature to the satisfaction of

the Jail Authorities with the stipulation that he shall surrender
fimself before the jail Authority on expiry of 30 days from the
date of release and shall maintain peace and tranquility during
Darole period.

10. In case of failyre 1o surrender by stipulated date, the Jail

Authority shall proceed in accordance with law.

(BIRENORA KUMAR ) ) (PANKAJ BMANDAR]) )
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